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ALAM): (a) 10 (c). The exports of Polyaster-
Viscose. blended yam and fabrics are al-
lowed on O.G.L. basis, and there are no
hurdles in respect ef the Export Policy for
these items. According to the figures main-
tained by the Synthetic & Rayon Textiles
Export Promotion Council, the exports of
Polyester-Viscose blended fabrics have
increased from 1.91 crores in 1986-8710 Rs.
832crores in 1888-89 and that the exports of
Synthetic Blended Yarn (including Polyes-
ter-Viscose) have increased from a level of
Rs. 1.35 crores in 1986-87 %o Rs. 48.79
crores in 1988-89. A number of Procedural
simpilifications have already been made and
turther procedurat improvements are being
made on a continuing basis.

-

[English)
Pesticide Residues in Apples

*939. SHRI K. RAMACHANDRA
REDDY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased tq state:

(a) whether Government are aware that
apples are heavily contaminated by pesti-
cides in the United States of America and
Mexico which cannot be washed and thus
pose a serious danger to human health,
especially of children;

(b) whether the results of studies on
pesticide residues conducted over the last
ten 1o fifteen years by the Indian Council of
Agricultural Research also show similarfind-
ings, it 'so, the details thereof?

(c) whether any prosecutions have been
launched anywhers in India under the Pre-
vention Aduleration Act, 1954 the Insecti-
cides Act, 1968 or the Consumer Protection
Act, 1986, for exceeding permissible pre-
scribed limits of pesticide residues; and

(d) i s0, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) the Government has seen the press
reports on alleged con amination of apples
with pesticides in the United States of Amer-
ica and Chile.

{b) The results of studies on pesticide
residues conducted over the last 10 to 15
years by the Indian Council of Agricultural
Research, have revealed that in majority of
samples, residue levels are below the maxi-
mum prescribed limit.

(c) and (d). Samples analysed by all the
States except Assam during the period 1984
and 1987 for presence of pesticide residues
were found to have pesticide residues within
the prescnbed limit and hence no prosecu-
tion has been launched under the provisions
of Prevention of Food Adulteration Act, 1954.
In the State of Assam, 4 samples of wheat
seed were found adulterated and appropri-
ate corrective measures have been taken by
the Government of Assam to ensure the
same was not used for human consumption.

There is no report of prosecution under
the Insecticide Act, 1968 or the Consumer
Protaction Act, 1986.

Export of Shoddy Woollen Blankets

"*940. DR. T. KALPANA DEVI: Will the
Minister of TEXTILES be pleased to state:

(a) whether the exports of shoddey
woollen blankets have come down from Rs.
12 crores to Rs. 2 crores in the recent years;

(b) if so, the reasons therefor; and-

(c) the steps being taken by Govern-
ment to improve the export of shoddy blan-
kets?

THE MINISTER OF STATE IN THE
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MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) to (c). The exports of shoddy
woollen blankets, which decreased from Rs.”
4 crore in 1985-86 to Rs. 1.40 crore in 1986-
87, have again picked up and reached a
level of Rs. 3.70 crore in 1988-89. In drderto
improve the exports of shoddy wodlen blan-
kets, Governmeritbavelaken several meas-
ures such as sanction'of CCS onits exports,

permitting import of raw wool and-8ynthetic/
woolen regs under OGL, and, inipert of

woollen machinerids with duty,
promoting its exports through lenin
international tairs uqsdmuysndybws

organised by the Wool"& Wacllans Export
Promotion Council efc.

Recognition of MRSH Degree

*041. PROF. PARAG CHALIHA: . Will
the Minister of HEALTH AND FAMILY
WELFARE be pleasad to statg:

(a) whether Memberof Royal Society of~
Hospitals, London (MRSH) s a recognised
degree in India for practising Allopathy; and

(b) if not, the reasohs for which MRSH
(London) degree holders are being allowed
to practise in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) No, Sir.

(b) Under the provisions of the Indian
Medical Council Act, 1956, no person other
than a medical practitioner, enrolled on a
State Medical Resider can practise medi-
cine in any State. Any person contravening
this provision is liable to be punished under
the provisions of this Act.

EPF of National Textile Corporation
(WBABO) Employees

*942. SHRIATISH CHANDRA SINGH:
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Will the Minister of LABOUR be pleased o
state:

(a) whether a large amount of provident
fund contributions of the workers and staff of
different milis under the management of the

Natiopal Textile Corppration (WBABO) Lid.,

-Galcutta is in.arrears and has not been

-,

denosited with the appropridté authorities;

{b) i S8, the details thereof; and .

%) the actidnpropoged to be taken in.
this regard?

THE BEPUTY 'WHNISTER IN THE
MINISTRY AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY': AFFAIRS® (SHRI RADHAK-
SHANMALVI¥A): (a) and (). Accordingto
the information available from NTC, 18 mills
under the National Textile Corporation
(WBABO) Lid., Calcutta were in arrears of
provident ‘fund contribution of workers an
staff amounting to Rs. 277.70 lakhs as on
31.3.1989, besides Rs. 366.61 lakhs duo as
employers’ share.

{c) The matter has been brought to the
notice of tha Miniatry of Textiles, so as to try
and obtain payment of these dues.

Homoeopathic Colieges

*943. SHRI MULLAPPALLY RAMA-
CHANDRAN: Wil the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) the number of homoeopathic medi-
calcolleges functioning inthe countty, State-
wise;

(b) whether Union Government provide
financial assistance to the homoeopathic
medical collages; if so, the details thereof;

{c) whether inspections have beenmade
during the last the five years to assess



